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" . Northem Railuyay,

- CENTRAL ACMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

NEW DELHI,
D.A.No 2543/1996

N

Neuw [)91?‘11.a this the «‘Z'C] day of May,1997.

HON'BLE MR.SeR.ADIGE MEMBER(A) o

“Lallen,

s/o Ram Deo Prasad, .
/o shiv Puri, Sector 9,

Ghaziabad, UP. , working

as ET(tgine Tumer)
under Crew Mntreller,
Tughlaqbad ' ...oo.Applicant.

(8y adwecates shri 3.K.Bali ) .

_Versus _

UNION OF INDIA THROUGH
1. Ths Secretary to the
Ministry of Railuways,
Rail Bhauwan,
Naw Dslhi,

2. General Manager,

Barode Housey
New Delhi, -

-3¢ Divisiomal Railuvay Manager,
Delhi Division, -
Northemn Reiluvay, ‘
State mtw Riad, ) -
New Dglh.i ' . eesess Respondeﬂf:s

( By Adwecate: Shri P.S.Mahendru )

J U OGN EN-T
HUN'BLE 1R 5 R ADIGE,MEMBER(A) o

Hearde

2. In case appllcant feels that cartain benefits

f‘loumo from the judament dated 12.1.9._; in 0p No.1347/94,

still renain o bs paid to him, it will be op en to
him to file a detailed, <elf contained represen tation
to the authorities within ons month from the date
of receipt of a wmpy of this ordery supported by

reference to the relevant rules and instructicns on
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the basis of which the claim is madee On ré.ceip‘t
of that Tep relsé'ntagtion, ‘respondents should dispose
of the same by a‘.dataile;d, speagking and reasﬂn.ed
_order in a\cco rdance with rules and instructions
within .3 months of its recsipt under intim ation
to applicaﬁt. l__iber‘t).f \i_s given to applicant that
in the event any grievance si:iil survives, he
may ‘_égitata the sa_'s#ih@ the ,mannlsr." prescribed

by lauw, if so advissad.

Je - This Op.is diSpose;‘ﬂ of in tems of para 2

sbove. No costss

- , ( S.R.AMIGE/)
‘ MEMBER(2) o
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